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CEN TRAL ADVMINISTRATIVE TRIBUNAL PRINCIPAL BN CH
04 No,697/91

New Delhi, this the 26th November,1997.
HON *BL E MR.S. R, ADIGE, VICE CHAIRMAN(A).
HON'BLE Mrs, LAKSHII SwaMmINATHAN, MEMBER(J)
I, S-Sﬁkhi, '
/o sh.Bajuant singh Sokhi,
A=2367, Netaji Nagar,
New Delhi = 110023
AN D
531 othars( as per Memo of Parties) ...bpplicants.‘"’
(By Adwcates Shri P N arsimha)
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Union of India through

tha Sscratary to the B0I,
Ministry of Wlater Resourcaes,
Shram Shakti Bhawan,

- Rafi Marg,

New Delhi,

" 2. Contral \Bter Commission through

its Chaim My
Sawa Bhawan,

R. K.Pura!l,
Neuw mlhi ) P .....Raﬁpondoﬂhso

(8y adwecate: shri K,L.Bhandula)
O RDER(ORAL)
BY HON'BLE MR, S, R ADIGE, VICE CHATRIAN(A),

e have hezard Sshri P.Narsimha for the

mplicants gnd shri K.L.Bhandula for the respondsnts,
2, ‘shel Bhandula atates. that respondents wuld
have no objectionto applying the Tatio of ‘the
judgment of ths Hori'ble Supreme (purt in CA No.2895
of 1991 N.S.Bhakuni & Ors. Vs, UOI when e

delivered, to this casee.
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3. ~ No ting this assursnce, and with the
consent of both parties, we disposa of this 034
with a direction to the respondents that |
whatever directions are issued by the Hon'hle
Supreme Dourt in CA No.2895/91 N.S,.Bhakuni &
Ors. Vs, UDT, should be made splicesle to the
spplicants in the prasent case, dep ending on

!

the relgvant facts and circumstances,

4, The OA stds disposed of. No costs,
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( Mrs. LAKSHMI SwaMINATHAN ) m"
MMBER (3) VICE cmlmm(a).
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